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MTRM by tha fomer
Becretary the Sangeet Natak
Akndemi;

(b) if so, the name of the person
who conducted the inquiry and the
regults thereof; and

(e) if the 1inguiry has not been con-
chuded, the stage at which the
matter hag reached?

The Minister of State in the Minis-
try of Education (Prof. Sher Singh):
(a) to (c). The Special Police Estab-
lishment conducted the enquiry which
revealed mis-appropriation of Akade-
mi's money by the former Secretary
©of the Sangeet Natak Akademi. The
charge sheet had been filed against
her and other two ex-Accountants of
the Akademi on 10-8-61 in a Delhi
Court. The matter is still pending in
the Court of Law .

Allegations against Shri Atulya Ghosh

§79. Shri A. K. Gopalan:
Shri Jyotirmoy Basu:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government's atten-
tion has been drawn to a recent state-
ment of Pury Sri Sankaracharya in-
volving Shri Atulya Ghosh and de-
manding investigations in the matter;

(b) whether Government would
consider the holding of an enquiry
into the matter; and

(e) if not, the reasons therefor?

The Minister of Home Affairs (Shrl
¥. B, Chavan): (a) Government have
seen press reports of the stalement
of the Bhankaracharya of Puri in this
connection,

(b) and (¢). A number of criminal
cases were instituted in respect of the
occurrences of Tth November, 1966.
They were thoroughly investigated
under the Code of Criminal Procedure
and the results of the investigations
have been placed befors the Courts
No other Inguiry is called for,

Written Answorg APRIL 5, 1967

Will the Minister of Labour znd
Rehabilitation be pleased to state:

(a) the miember of Mining Engineers
who appeared for “exchange certifi-
cate examunation” fromy 1962 to 1968
year- H

(b) the number out of them who
passed in the first chance; and

(¢) how many of the failed candi

dates during that period had their
mining education in UX.?

The Minister of Labour and Rehabi-
litation (Shri Hathi): (a) 29 appeared
in 1962, 43 in 1963, 19 in 1964 and 20
in 1865.

(b) 4 passed in the first chance in’
1962, 5 in 1963, 1 in 1964 and 2 In 1988,

(¢) Information about the failed
candidates who had obtaineg their
University education in mining in
VX is not available. All thege can
didates had, however, obtained UK.
First Class Managers' Certificate by
virtue of practical experience in UK.
mines, where mining conditions are
very different from those in India.
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Pelice verification for appointments in
Public Undertakings

3%2. Shri C. K. Chakrapanl:
Shri P, Gopalan:
Will the Minister of Home Aflales
be pleased to state:

() whether it is a fact that Police
verification for appointment and after
appointment is still continuing in the
following public sector undertakings;

(1) Hindustan Stesl Lid.

(il) Hinduatan Machine Tools.
(itl) Heavy Electricals Bhopal; and
(iv) F.ACT. Alwaye.

(c) the number of persons that
have been seut out after serving for
mere than aix months during this
poraad in these undertakings;

(d) whether it is a fact that in some
States the system of polwe verfica-
tion has been wbolished, if so. the
nameg of the States,

te) whether the Central Goveme

ment propose to abolhish thus system;
and

(f) if not, the reasons therefor?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Chamum
Shuka): (a) The scheme of verifi-
cation of character and antecedent of
candidates before employment under
the Central Government has been in-
troduced to enable the appointing au-
thority to satisfy itself that the candi-
date 1s suitable in all respects for such
employment This scheme has been
adopted by & number of Public Sector
Undertakings ipcluding those men-
tioned in part (a) of the question,

(b) and (¢). This information wilt
be collected and placed on the Table
of the House as moon ag possib’e.

(d) The Government of India have
no information, as this falls within
the purview of State Governmen:s.

(e) and (f). There is no proposal
under consideration for abolishing this
system for the reasons stated in reply
to part (a) of the question.

U.PB.C Examination in Regional
Langnages

588. Shri Dbuleshwar Meena:
Shri Eamachandra Ulksa:
Shyj Khagapathl Pradbani:
Shri Heerji Bhai:

Will the Minister of Home Affairs
be pleased 1o refer to the reply given
to Starred Question No. 59 on the 2nd
November, 1966 and state:

(a) whether the Union Public Ser~
vice Commission pas since finalised
the formula for holding the Central
Services Examinations in all the
fourteen langueges; and

(b) i s0, the palient features
thereal?





